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1 | 10.9.2001 " We have heard Mt<R.K.Debchou~
dhury, learned counsel for ,,.-’the

W/ ¢ A»MAMM o dms O

‘l'} ‘!/-(Q-‘m.‘f/‘.‘r).f ._,‘

. | B . h.t is an application
Mﬂ\u_{)» ? i Sl i cion on <he «

, irection on the respondents for .
W, 1 9 3 M ﬂ’ Aprovidi' her ‘appointrient on tife com=
L2, passionate .ground on the death of her
brother Y \Usharanjan Singhe e appli~
& cant's bro her served under the respon:
dent No.3 as a Junior Telecom Officer
and died in\harness on 3.3.1997. due-to
rdiac—s Fest . leaving his wife Thiyam
e T ST :;Ifxi(;ol Yeng om Gl’rcgbi Sunit Devi and
o _ the ap licant e siater And his, .
e e ailing father, "fgt applica' Yo Pritf:-
' Kiran Devi and her fathir were dep%nd-
. ent upon late brpther Y.Usharanjar®
Singh. The applicant made an applica=-
tion on 22.9.97 before the/Telecom
District Manager, Paona Bazar, Imphal
for appointing her on compassionate
ground. Failing to gek approprdate
remedy from the concegned authority
 the appl'icant made thig/application
pyaying for. a directio to consider |
L | o - her- cade for appointment on pEObﬁIiQﬁv
' ; The respondentsﬁa submitted
its written statement and atated that
the case of the applicant' could’ ot be

considered, since {ze.} _.‘. ne &gmj,-

: ot ‘ béégeéﬁ &fgéx: appoin e};f:'-\ 33-depende
o . | S ﬁ}:é(sgnclé of % he spouse Smt. 'l’h:lyan
Ningol Yengkhom Ongbi Sunita Devi. The
Respondents st ed t%% a1ing 'g u:r:lc
person. his wike n[oniy pers ‘nFenti—-
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i N?tes of the Registry |Date : — T _
- _— {E Order of the Tribunal
i , +342001 We have heard Mr. R.K.Debchou= |

-dhury, learned counself for the appli=
cant at length and Mr.B.C.Pathak, lea=

fned Addl.C+G+8.C for the respondents.

This is an application under

| Section 19 of the Administrative Pribu-
' nal Act, 1985 seeking for a direction

on the respondents for providing her

. appointment on compassionate ground on

. the death of her brother Y. Usharanjan

8inghe The applicant®s said brother
served under the respondentg No.3 as a
Junior Telecom Officer and died in har-
ness on 3.3.1997 leaving his wife Thie

. yam Ningol Yengkhom Ongbi Sunita Devi,

the applicant, his sister and his ailing
father, In the application it was inter-
alia stated that the applicant Y.Pritie
kiran Devi and her father were dependent
upé%jf-la_te brother Y.Usharanjan Singhe
Thepépplicant made an application on
22.9.97 before the Telecom District Ma=-
nager, Paona Bazar, Imphal for appoint-
ing her on compassionate ground. Failing
to get appropriate remedy from the con-
cerned authority the applicant made
this appliesation praying for a direction
to consider to consider her case for -
compassionate ground. |

The respondents had submitted its
written statement and stated that the g
case of the applicant could not be con=
sidered, since her aforementioned brdaths
er was a married person survived by his
spouse Smte Thiyam Ningol Yengkhom Qagbi
sunita Devi. The resﬁondent,s stated
that being a married person, his wife
is/was eligible for consideratjon for
appointment as being dependent and not
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f fftg; of the Registry [Date “ ;N g

0 £ ibun:
rder of the Tribunal

10.9 2001 | the. szster or brother, i

<

~ The Government of India intro-

- duced a welfare measure for prqviding\

‘appointment on compassionate ground té

| a dependent family member of the Gover
| ament servant dying in harness. A

Scheme was prepared by which appoint=

ment on“cempéssionate ground could be

made as per Clause (a), (b) & (c) -

“Dependent Family Member” are spouse,

.son (including adopted son) or daugh-

| ter fincluding adopted daughter). |

f‘ Brother or sister come as dependent |

| only in the case of unmarried Govern-j

|+ ment employee, The applicant being.th§
L' gister of a married person under the
i icircumstange did not come within the %
| ’pgrview of dependent family member, ;

; In this circumstances, the

- decision of the respondents for not
providing the appointment to the app-
licant on compassionate ground cannot
be held as illegal, n

The application islaccordinglyj
dismisseds There shall, however, be ‘
no order as to co$ts,

'\C~§c\931 |RA~—
Member . . Vice=Chairman |
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IN THE CENTRAL ADMINISBTRATIVE TRIRUNAL,
GUWAHATI BENCH, GUWAHATI.

(AN APFLICATION UNDER SECTION 19 OF THE CENTRAL

ADMINISTRATIVE TRIBUNAL ACT, 198%5)

ORIGINAL AFFLICATION N@.;L4'g> OF 2001.
Y. Pritikiran Devi
~Applicant.
-Versug~ '
The Union of India & Others
~Respondents.
I N D E X |

- 81.No. Farticulars FPage No.

11 Application , 1 to 8
21  Verification 9
S Annexure-—-A/1 10 ~ 44

41 Annexure-~-A/2 12

31 Annexure~A/s3 > 13

61 Annexure~A/4 14

71 Annexure-A/5 15 - 16

81 Annexure-A/6 17

9] Annexure - /7 18
Filed by

Ttvgzv Ruman Dev Choudhwr Yy
Advocate.
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GAUHATI BENCH, GAUHATI.

(AN AFPLICATION UNDER SECTION 19 OF THE
CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 1985.)

ORIGINAL APFLICATION NO.

11

OF 2001.
BETWETEN

Y Pritikiran Devi ‘

D/o Y. Eullabidhu Singh
Keishampat, Thiyam Leikai,
Imphal, Manipur. .

-Applicant.
—~AND~-

Union of India,

Represented by the Secretary
Ministry of Telecommunication
Government of India,

New Delhi.

The Chief General Manager,
Neorth-Eastern Telecom Circle,
Department of Telecommunica-

tions; Shillong-1.

The Divisional Engineer,
Batellite Maintenance, Depar-~
tment of Telecommunication

FPaona Bazar, Imphal, Manipur.

1
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41 The Telecom District Manager,
Department of Telecommunica-—
tion, Paona Bazar, Imphal,
Manipur.

~Respondents.
DETAILS OF THE AFPLICATION:

1. FPARTICULARS OF THE ORDER AGAINST
WHICH THE APPLICATION IS MADE:

This application is made for an
appropriéte direction to the respondents to
appoint the applicant in a suitable post on

compassionate grounds.
21 JURISDICTION OF THE TRIBUNAL

The applicant declares that the
subject matter of the case is within the

jurisdiction of this Hon'ble Tribunal.

3. LIMITATION

The applicant further declares that
the application ise within the limitation
Prescribed under Section-21 of the Admini-

strative Tribunal Act, 1985,
4. FACTS OF THE CASE
4.11 That the applicant is a bona fide

citizen of India having her permanent place of

residence at the above mentioned place and as
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such she is entitled to the rights and
privileges enshrined in constitution of India

and the Rules framed thereunder.

4.21 That the applicant’'s broether Y.
Usharanjan Singh, Was serving under the
respondents No. I as Junior Telecom Office;
(JTO). Y. Usharanjan Singh died on-0%-03-97 in

harness due to cardiac arrest.

4.31 That the applicant and her father
Shri Y.\Kulabidhu Singh were dependent upon
late Y. Usharanjan 8Singh and he was the only

bread earner of the family.

4.31 That the applicant’'s brother Late Y.
Usharanjan Singh was married to one Smti.
Thiyam Ningol Yengkhom gp_bivSunita Devi and.
he died five dayghg;zé; mar?iage. After his
death Smti. Thiy;?l Ningol Yengkhom dngbi
Sunita Devi went back to her parental home.
She made a declaration by ' swearing an
affidavit.before the ocath ommissioner, Imphal,
Manipuf on 20-06-97 stating, inter alia, that
she was the wife of late Y. Usharanjan Singh
and’ that she had no objection against the
applicant being appointed to any post under
the Die-in Harness scheme as a successor of
her husband as the applicant has been facing
financial hardship along with her handicapped
father who is bed ridden for the last many

years.

éﬂﬁfé%bM/ jﬁyﬁéﬁuM¢, éﬂw;



Annexure-A/1 is a copy of the above

Affidavit dated 20-06-1997.

4.51 That the applicant has passed ER.a.
with Honours from the Imphal College, Imphal,
Manipur in the vyear 1994 and was placed in
Second Class. The applicant also obtained a
diploma in type writing from the school of

speed Master, Imphal in the year 1994.

Annexure-A/2 is a copy of the provi-
sional certificate issued by the
principal, Imphal College certifying
that the petitioner has passed B.A.
in 1994. |

Annexure-A/3 is a capy of the
caertificate issued by the principal

school of Speed Master dated 12-7-94,

4.61 The applicant filed an application on
22-09-97 before the Telecom District Manager,
Faona Bazar, Imphal praying for appointment in
die—-in—-harness scheme. In the same application
the applicant furnished her aducational
qualifications, The applicant stated that
after the death of her brother she is the only

person to look after her aged father.

Annexure—-A/4 is a copy of the above

application dated 22-09-97.

4.71 That the applicant filed another

application before the Chief General Manager,

éﬂzf42é%/ vZZZZé&U%Lf ézv;
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North~Eastern Circle, Shillong through proper
channel praying for appointing has in a
suitable post in the die-in-harness scheme.
She stated in the application that her brother
Y. Usharanjan Singh was the sole bread earner
of the family consisting of herself and her
father. She further stated that her father was
bed ridden, dumb and suffering from 0%

paralysis after a severe stroke.

Annexure-A/S is a copy of the above
application to the Chief General

Manager.

4.81 That in response to the above appli~-

cation the Chief General Manager, North
Eastern Telecom Circle, 8hillong issued a
letter dated 10-09-98 to the Divisional
Engineer, Satellite, Imphal requesting him to
furnish the allowing information - (1) Date of
his death (Late Y. Usharanjian Singh, J.T.0.)3
(2) whether married/unmarried; (3) Deponent as
per service book; (4) whether the official

died in harness.

Annexure-A/6 is a copy of the above

letter dated 10-09-98.

4.91 That in reply to aforesaid letter
dated 10~-09-1998 the Divisional Engineer,
Satellite, Imphal by letter dated 11-09-1998
the Divisional Engineer, Satellite, Imphal by
letter dated 11-09-1998 furnished the

information as requested by the Chief General

ga%%%éé%n— VEZZZaé;&uL/ XZ%¢F
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Manager, North Eastern Telecom Circle. It was
stated in the above letter dated 11-09-98 that
the applicant and her father Y. Kulabidhu
$ingh are dependent of Y. Usharanjan Singh. An
affidavit sworn.by Mrs. Sunita Devi, wife of

late Y. Usharanjan Singh was also enclosed.

Annexure-A/7 is a copy of the above

letter dated 11-09-1998.

4.101 That as stated above said SQnita Devi
left permanently for her parental home after
living only five days marital life with the
applicant’'s deceased brother. The applicant
remains. the sole person to maintain the aged
disabled father. AThe applicant has been
mentioned as dependent in the service book of

her late brother.

4,111 That the applicant states that
she is duly qualified to be appointed in any

post in die-in—harness scheme.

4.121 That the applicant submits that
she was dependent on her deceased brother aﬁd
after‘the death of the deceased brother she is
the only person to maintain her aged and
disabled father who was also dependent on her
deceased brother and as much she is entitled
to be appointed on compassionate grounds in

the died-in-harness scheme.

91 GROUNDS FOR RELIEF WITH LEGAL
FROVISIONS:

%/,;yf{m m Geare®
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S For that the applicant being the only
dependent person to look after her
aged and disabled father who was also
dependent on the deceased brother;
she is entitled to be appointed under

the die-in—-harness scheme.

For that in the facts and circumstances of the
case Jjustice and equity demands that the
applicant is entitled to be appointed in the

die-in~-harness scheme.
6. DETAILS OF THE REMEDIES EXHAUSTED:

The applicant declares that she has
filed applications before the concerned

authorities for appropriate relief but to no

avaii.

71 MATTERS NOT PREVIOUSLY FILED OR
FENDING IN ANY OTHER COURT:

The applicant declares that she has
not filed any petition or suit regarding the
matter in respect of which this application
has been ade, before any court of law or any
other authority or any other bench of this

Hon"ble Tribumnal.
81 | RELIEFS SOUGHT FOR:
In view of facts stated herein above

the applicant prays for an direction to the

respondents to consider her case for

@j W %M% ‘(QM,”
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appointment in any suitable pest in the die-
in-harness scheme.

. INTERIM ORDER IF ANY FPRAYED FOR :

The applicant does not pray for

any
interim order at this stage.

101 Particulars of I.P.O.:

(i) I.P.O. NO.: 7292940

(ii) Date Of Issue: ¢/7/2001

(iii) Issuing Post Office:; GFPO, aeookals
(iv) Fayable at: Guwatall

111

LIST OF ENCLOSURES:

As per Index.

» . . Verification.

Loghion. Voilehian Lo’
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VERIFICATION

I, SBmti. Y. Pritikiran Devi, D/o Y.
Kullabidhu Singh, aged about 28 vyears,
resident of Heishampat,AThiyam Leikai, Imphal,
Manipur do hereby verify that the contents of
paras 4.1 —to 4.9 are true to my
personal knowledge and paras  4.10 to 4.4z

believed to be true on

legal advise and that I have not suppressed

any material fact.
_ jﬁgﬁé%wnf 5@”{
_

Dated: 6/%/200!
Place: Guwakelt
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'\jﬁ\ ti’y;/’ﬁ I, Smt, Thiyam Ningol Yengkhom Ongbi Sunita Devi aged about

e 3] years' w/o late Y, Usha Ranjan Singh of Keishampat P.S.
Imphal do hereby take oath and say as follows:

That I am the legal wife of laLe Yengkhom Usha Ranjan Singh
and I an the permanent resident of Imphal district, Manipur,
This isitfue to the best of my knowledge.

Lﬂai mny husbauu late ¥, Usha Ranjan Singh, who was serving
as Junior Telecomm Officer by posting at Tuensang, Nagal and,
was died-on 3.3.97 without having any issue leaving behind me
a5 a widow. This 18 true to the best of my knowledge.

1

That during the life time of my deceased husband, he was
, living with his younger sister Miss Yengkhom Priti Kiren Devi and
. his father Y. Kulabidhu Sigh, who is lying on the bed 81nce the
‘last many years as a handicapped person and my hus band was the
earning member in his family. This is true to the best of my

knowledge. A . !
o | That at present after the death of my husband -, 1 Miss,
hﬁﬁ \@ Yengkhom‘Priti Kiran Devl has been facing to akaxa solve the
: Nw@' family problems in respect of the. financial matter and others

] along with her handicapped father. Thus I have no any objection

" to "the appointment for any joa in favour of Miss. Yengkhom

Priti Kiran Devli under the scheme of Dire- -in~-harness, mx as a
successor of my husband, This is true Q%’the best of my knowledge,

A

Qath Commissionel e ‘ | | .
tanipur -

~
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That Miss, Yengkﬁom Priti Kiran Devi, the younger sister
my deceased husband, is the only person to look, after
fakex old aged and handlcapped father after the death

Verified that the above contents of this affidavit
are true to the bhest of my knowledge. :

?ated,lmphal : ' - :
‘the 19th June '97 Signature of deponent,

Byr% /L R QA, ,QMJ Zﬁu»«t

V% ~
Advocate,
. ( Smt, Thiyem Sunita Devi )

ﬂo}c’rlaply affirm before me on:?.Q...é.'..f( /- :
atLLLA LN the Oourt premiges Identified by:~

oy Db e ipe

being read over and exnlaned to him |
- . -—\‘L\;
— . ‘Ah
e lar
. 9 O ‘ B

Qath Commissiones,
Manipur

AL

% o C?'c/aféi D - L0

bibarIn.

llho Deponent seems to understand ﬁgﬁ Y CS:I‘”A{

the contents fuily well on i ) 5 ¢
y on their - % = \’OQﬂ-GT



- - - e o~ [ory “ h
e i h e lkei e & e St orok e A R 6 . e 8V Wby a0 LY AL e N *t{.ﬂm.'
). aae - s A P T tad EORUUE S

P . oo

L &Fﬁ/{ﬂm}ﬂ}ﬂ%{ﬁﬁ 0
- f‘ ) \ 40 .
S g ) \Cb
ESTD : 1952
GOVERNMENT OF MANIPUR
OFFICE OF THE PRINCIPAL, IMPHAL COLLEGE
(AFFILIATED TO THE UNIVERSITY -OF MANITUR )
st No.83901 Provisional Certificate No. €. 2/ ...
77 ./ .

Name Of The ,S'lm/cn{.,,ij/)y'M(f//ﬂf)e.ﬂ.,. ,//.J’cc“[lcwﬁ{,x At i A.‘,ug./.(.s.-‘c

Session Attended lust.£.9.2.3.29:% Cluss rCO..’M./C}oI/«d;c Roll ... University Regd. No,5 3 3.2f 1796

Uaiversity|College Examination.... /(J 2RIINY ~3 ............. year....... 1.3 L Roll No. LR .2 Y2

v
HelShe appeared at the uboye examination as u Regular/Casual/Teacher Private/Female Private candidate.

Attendance in the College ﬁga._o(

Moral Character . b %ddéﬁ. ..................................................... '
Other ActiVilieS.ee A /( ......................................... I

Application... )7 L), 4/04, .....................................
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N . VY
| Dated, 22nd Sentto7, . &
L
To ' o
Tho Telocom Distiict Manager, '
Paona Bazay, Imphal

Subjoect te Appolntmont in dio-in<hamess Schoﬁao

.

Sir, : :
B} Most rospeetfully, I boy to submit my humble
application that I am facing to solve my. family problems in
respect of financlal mattor and others along with my handteappod
father and my brothor Late Ys Usharanjan Slngﬁ (T 4TO ) was the .
only earning mombor iR my famlly. Now I am tho only person to
look after my old age fathor after the death of my brothar,

l‘~

50, you éfe roquested to kindly appoint mo any sultablg
post in favour of .me in dioein~harnoss schome. And my blo-dats
are as givon bolow fe ’

le Namo | t~ KMs Yo PRITIKIRAN BEVI °

24 - Father's Name = Shrl Y. Kulabidhu Singh .

3. Postal Address t= Kolshampat Thiyam Laikai,lmphal,
4, Date of birth te 09.00.1973 ’

De Educational '

Quallfication t= a) H.5,L.C. Txam. rassod Lin YIX-Divn,
' ‘ undor B.S.Gs Manipur {n 1989,

b) PJJu(Arts) passed Ln ITnd Diwn,
under Manipur University 4n 1991,

c) T.D.C;gCoro) passed in 2nd Class
(Honse) Under Manipur Univorsity,

Yours falthfully,

' % \2?(-(0/(:%/;{1044 4@ FYid

“ (Yo Pritikiran Dovi)
- Kolshampat Thiyam Lolkat

L]

Copy to tm

1. Clrclo SocyJTOA(I).
N'Eo CiIClep Shlllongﬂlt .

2¢ Divisional Socy JTOA(T)
Manipur Uivision, Imphal,
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The  Chicl Genural Mﬁn&&&r
North=Lautern Circle
cllléng = 1

(Inrough proper obannel)

Bubs=~ Frayer for a sultsbls post THL
on die in hurness ‘s

Sir, A ’
I, the unduvrsigned, huve the honour tolay
the followiuny few lines before you for favour of your
kind consiuasrstion and wympuﬁbubio ordarsy |
That @y elder-brovher late Y. Usharcajen Sdngh
wau woriing lao your lepartawnt s Junior Tu;euom OLficor
(Mtes). LUs was bow mole bread eurner of our fanlly,

- conpleviaog of hia, wy agoed and hed-ridden *uunur who o

dying dunmw and were hun ninutJ puroent puralJudd baoauce
of hiu nutforling frow 66riuua wtroke , und nyuwolle After
seperation of xltehen by my otasr elder brovuers, my lute
LIOLLEYr was tue only person wao did una provided whatever
Lo puedud Lfor our wurvival, But unfornunutely he expirced
on wae Srd Huroh 19Yy? (Hondey) leaving ay iavalld fuvacer
and oyeell with nobody Lo ouppocrs ub. | ?

~ Cnder the ¢irounstances L boy your-:xiad and
syapautnevie congiderution vo offer u9 n pultuble poul
qn 430 _in harneys basls, For the wob of your ®Andne u
ld shalld ever reouadn grovteful Vo you. v
Iy particulars wure §- |
Te Nemo ¢ Mes (, Pritidiran vovi
2, Pather'e name s Kullabidhu Singn A
e HQGLEHY ke lghuispab, Tni“/:;\:'l ikdand, idedAs

4o dge/bote of Birth § 2% yrs 6 wbos on yth Mawoh/1597
/9uh Beplenber 1973

5. &ln %uullrioution' i BA (LTLY Third Iear) paswed in 1934

H. Mwlabion i toungexr wlpledx ol lute X, Ugnearan jun
' Jdnglle

s’

Mrokiu copiuu of corxtilicatey elo, roiurdlis wy educullon
unu ay brotier'y oipiry ure enolowdrn, horowilll,

Cours falinfully

/

(Yo Iritigiran Sevi)
Ko lehomput yiniyem leikud, IMEIAL
/1
bC 1 Ap sbuled ' Hanlpur.

C/\///\l c) : !

PT.0.



Copy fox kind inbormotion and furthoer necessuly uction
to ¢~

1, The Circle Secrelary, JLOA(I)
N.&, Circle, Shillong = )

2, The Dlvisional Becretary, JEOA(I)
Dimapur Division, Dimapur.

3« The Divisional Secretary, JIOA(I)
Manipur bivielon, Imphul.

i

? \? [ ’1/1:1»1, @J}(
( F{lren Dov i)

¢ Ko iohumpul ,Lhilyum Jolkal,
Iuphanl, Manipur,

-y e . -
R T
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> DEPARUMENT OF TELECOMMUNTICATTIONS 'l/(b
OFFTICE OF 1THE CUIREP GEMERAL MAMACER,N,B.IELECOM CTIRCLE
tirt SHUTLLONG =~ 793001 e

P
s e

X VI /T /O0MD - AL T/ Pr i tikiran /98

Dated ak Shillong, the LOLLW Sept'yB.

‘0,
],/\_c__ NN = ( Y ‘1-@).
7 - S
'..,,)/"‘p-\y/; ﬁm, g. -
il - (_'c;nuL:.'uJicmr'x L ap;xn.i.nt:lm\nt. ‘

w
pr Al

This office has roceived the representation, from Misg
Y.Pritikiran Devi, sister of (Late) Y.Ushananjan Singh Lu.:m:}lﬂ\- ag
210, Maintenance under, Maintenance organisation, FIR.

~: /

In order to examlne the cage, it 1s hercy requestcl

that the following proliminary informallon way e fumiched to Lhiy

office for further action.
Date of hiy Death. :

(1)

(2) Whether, narcied/Unmaxried,

(3) Dbp"-ndont a3 per service book.
(4) W

mLhcr the official Ale in harness.

Attng;d ' 0
Tocot® G )

}\.'.u;t'_t.(..t-nc:_u,lL M anagcx. (n),
% Lhey Ll Genegnl Manager,
ML Talocom Clraeladthll hunu.



L o ANNEXURE-""/
X% - A

DEFORTMENT 0F TELECHHNUNICAWIDNS
OFF1CE OF THE DIVISIOM, EB Ty SATEILL YT MAINIFNANCE
TFFHNL =790 vy, |

ND:IP/DESM/E~2/98 Datisd ot Tmphal 1he 11th Sept . 914, /

by
Phe feva bt . tierr o N R T N RAR 4
070 the Chyed Coparage &) Managese )
N.ﬁ.Cmrulm.Bhlllunq R

Sy s - Compaﬁlonate AP OINment . !

Redf - NO:TMF/NE/CUHP%QP?F/PR[T]FIRAN/QH
Dated at Bhillong 1048 Sopt L,

As per your office letter NG.TNF/ME/CDMP*APIT/PRITIKIRAN/§8
dated at Shillong the 1O0th Sept, 9y the following lro-Datas 1n
(L) Y.Uaharanjan Singh, Er-J10, is forwardeg for  vour Further
necessary action. ’

01. Date of his Death :- 03 = 0% -~ 97

Q2. Whether Narried/Unmarried:~ Married.

03. Dependent A5 per service book, - (1) Y.Fritikiran Dev1(8iéter)

(21) Y.Kulabidhg Singh(Father)

04, Whether the offeial die in harnesg ; ~ No.

2'7\ e '(‘O'Y’\TD}' K@d%’,\»ﬂt{}c{a\(l, (\\\f

ANV
'\Yc‘éw ye, -Qtw»( fev O | VAl YR

. Divicipnal Engimeer,
Satellite Maintenance.lmphal.
peste!
calt®
Adv©
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IN THE HON’BLE CENTRAL ADMINIST Rﬁ‘i‘n}ﬁ RIBﬁ
GUWAHATI BENCH : GUWAHATI | 7 AUG 2(!
OA.No 248/2001 D~

Guwahati B=non

PN

Smti. Y.Pritikiran Devi........cccccccceeviiiiniieeeeennnne. T Applicant

Union of India 8 OtherS..........voveeveeeeeeeeeeeeeeeeeeoeoeeo) Respondents

( Written Statement filed by the respondents 1,2,3 and 4).
The written statement of the respondents No 1,2,3 and 4 as follows :

1. That the copies of the OA.No 248/2001 herein after referred to as
application have been served on the respondents and the
respondents after going through the said application have
understood the contents thereof.

2. That the statement made in the application save and except those
which are specifically admitted and denied by the respondents.

3. That with regard to the statement made in paragraph 1,2,3 of the
application the respondents have nothing to comment.

4. That with regard to the statement made in paragraph 4.1 of the
application the respondents have nothing to comment.

S. That with regard to the statement made in paragraph 4.2 of the
application the respondents beg to state that he died d'uf, o

4o brafi hoemor /\9?8

6.  That with regard to the statement made in paragraph 4.3 of the
application the respondents beg to state that though the applicant
and her father were dependent upon Late Y.Usharanjan Singh,
Late Y.Usharanjan Singh was married and as per scheme for
compassionate appointment, the dependent family means :

(@)  spouse or
- (b)  son (including adopted son) or
(c)  daughter (including adopted daughter) or



10.

11.

12.

2.

(d)  brother or sister in case of unmarried Government
servant

Who was wholly dependent on the Govt servant at the time of

death as the case may be. '

That with regard to the statement made in paragraph 4.4 of the
application the respondents beg to state that as per office
Memorandum No 14014/20/90-ESTT (D) dated 9t Dec 1993 it
was decided that no near relative will henceforth be eligible for
appointment on compassionate ground and it is only a widow or

son or daughter or adopted son or adopted daughter of a deceased .

Government servant who can be considered for appointment on
compassionate ground. In the instant case the applicant is not
eligible for appointment on compassionate ground.

( OFFICE MEMORANDUM NO 14014/20/90-ESTT (D) dated
9.12.1993 is annexed here as R1)

That with regard to the statement made in paragraph 4.5 of the
application the respondents have nothing to comment.

That with regard to the statement made in paragraph 4.6 of the
application the respondents beg to state that as per the scheme the
applicant is not eligible for appointment on compassionate ground.
Hence the applicant cannot claim any appointment.

That with regard to the statement made in paragraph 4.7 of the
application the respondents beg to state that the applicant is not
entitled to get relief as per the scheme for compassionate
appointment under the Central Government.

That with regard to the statement made in paragraph 4.8 and 4.9
of the application the respondents beg to state that the Divisional
Engineer Satellite Imphal confirmed that Late Y.Usharanjan Singh
JTO was a married person.

That with regard to the statement made in paragraph 4.10 of the
application the respondents beg to state that all the monetary
benefits have been provided to the widow of the deceased servant.
The points raised in this paragraph by the applicant does not
reflect anything in favour of the applicant as per the scheme of
compassionate appointment. Moreover the wife of the deceased
servant is working under State Govt of Manipur.

( Payment particulars annexed as R2).



15:

13.

14.

16.

17.

18.

19.

20.

21.

22,

3.

That with regard to the statement made in paragraph 4.11 and
4.12 of ‘the application the respondents beg to state that the
applicant is not entitled to be appointed on compassionate ground
in the scheme for compassionate appointment under the \Central
Government. '

That with régard to the relief prayed for in the paragraph 5.1 of the

application the respondents beg to state that the applicant is not
entitled to get any relief as prayed under the scheme.

That with regard to the statement made in paragraph 6 of the
application the respondents beg to state that the concerned
authority could not consider the applicant’s case as the applicant
is not entitled to get any relief under the scheme.

That with regard to the statement made in paragraph 7 of the
application the respondents have nothing to comment.

That with regard to the statement made in paragraph 8 of the
application regarding the relief sought for the respondents beg to
state that the applicant is not at all entitled to any relief sought for
and as such the application is liable to be dismissed.

That with regard to the statement made in paragraph 9 of the
application the respondents beg to state that in view of the
circumstances no interim order is warranted as prayed for.

That with regard to the statement made in paragraph 10 of the
application the respondents have nothing to comment.

That the respondents beg to state that the applicant is not entitled
to any of the relief sought for in this scheme and the applicant is
having no requisite qualification for the appointment on

-~ compassionate ground claimed by the applicant and as such the

application is liable to be dismissed with cost.

That the respondents submit that in fact there is no merit in this

~ case and as such the application is liable to be dismissed with

cost.

That the respondents submit that as the applicant is not entitled
to get appointment under this scheme on compassionate ground
the application is liable to be dismissed in admission stage.



.~ as authorized do hereby solemnly declare that the statements made above in the Petition

are true to my knowledge, belief and information and I sign the verification on this

T CEN AN
oo the C. G M.
shillong—793801



“ﬂgyay@ouchbunt\Jquedentéfand'other décisions'inclgdi

A~ Se

o TE L ERORE-R |

‘No.14014/6/94~-Estt (D) - C

.Government of India I

Ministry of Personnel ' , , : .

. Public Grievances & .Pensions - IR )

' Department of Personnel and Training S L
N . _ HRRW N : S : e 5
o ' " New Delhi:

October %, 1998

OFFICE MEMORANDUM

-
- $

.Subjecf:; Scheme for compassionate épﬁointment undér‘tﬁé”ﬂCgﬁ§E§l
: ~ Bovernment - Reviséd consolidated ihsttuctiaons. | S

'Y 1T . S

B N T 1 . . A

~ . '\ L . -

L S - CL K S e
w0 The  undersigned is directed to say thag,-the:(ex1sting%

instructions.: 'for making compassionate appointmeﬁt.under?thef“Ceng
. tral. -Government .have “since been reviewed in the. . ' i

3

‘Commission  Report d4s well as the Study Reports'of 1990 .and ‘1994
-prepared . 'by .the Department aof Administrative Reforms .and ™ Public
ZGrievances;onﬁthq subject and they have accordingly ‘been revised?
. simplified ' and consolidated as in the enclosed scheme which will
.supercede all the existing ingtructions on -the subject. This . 'may:
be brought to the notice of all concerned for information, gquid-
ance and necessary action. | T L

A . » :Sd/;':il -
i o ( KiK. JHA ) W
DIRECTOR'(ESTABLISHMﬁNT);:
¢
61




t
“J;. -4

OBJECT _-a g.: ST

;ék, L The obJect of the Scheme is. té grant,“appoxntment ‘on
compass1onate grounds. to ' a dependent Tamxly member ofi:a’ Government%"“gﬁ
~'-;-3"<_;er‘v_ant 'dying in harness or who is'retired on’ medxcal grounds,.
o/ thereby ‘leaving his family in penury and thhout ‘any ~.means © of

. livelihood,' to relxeve. the’ famxly trthe™ Government servant-
' concerned from f1nancia1 destltutxon and to help 1t get over'gtn
'.eMergency. S . .,~T“ co ,
a. ”.{f‘;l_ WHOM APPLICABLE . - cat
o ot s R Ve T . .’ ":‘2‘3: o -4 ,_' v
'fTo a dependent fam11y member~ e ey ;
'j;f‘e" - fA) . af a GQVernment servant who- - c . R .“ai:wﬁf
i TP %'.'".'."":{'t‘ e iR L T e R
S (a) " - dies - while _in service ( inclyd1ng death
' S suicided)s or. el 'wﬂ

'j(b)f"zs retxred on: med1cal grounds under Rule E of ‘the;
B CCS 4{Medical -Examination) Rules 1937 or® the corre-:
:spondxng provision in .the Central C1v11 ~SerVLce
Regulatxons before attaining’the? age of. 83 - years
57 years for Group:'D' Governmenht: servants), ‘or
(c)’ is- retired on medical grounds. dnder Rule .38 of’ the
HM'CCS(Pens1on) Rules,1972 or the,i correspondlng:
~Affprov1s1on in:the' Central Livil Serv1ce Regulatxons‘
© - before: attaxnlng the age aof 55° years (57 years for

-Group ‘DY Government servants)j or

'.(B);: of .a member of the Armed Forces who--; S

RN A e
- .~ Lo Taer ) ..' e .',":32!, AT

RO Aot} .. - o LT S

4 (a) dies during-servide- or .
u:”f‘(b) - is'killed in‘action; or -~ 0 T
: (c) ige 'medlcally boarded aut’ and is unftt for
employment..' o

s . 7£ -. Ly L, :.'..f'_: f; ol p, I e - . e . ) : 14

: Noteyl:;/"nependent Family member" means:, - -fﬁ;

§< | (a) spouse; or . - °¥u-ﬁf o G“”*‘}Aﬂ*‘f
_ ‘ (b) . son (including adopted son); or e s

" L (c)*. ‘Haughter -Cincluding adopted UaughterT; or AR

jdgégrbrother or sister in the case of 'unmarried Govern—flj
e # ment servdant  or memberiof the- Armed”“Forces re—;ﬁ
. S ferred to in (A) or (B) of this para.‘A]

‘fﬁwho7?ﬁa‘“-wholly dependent on ‘the Government sefvant/
“member -of ‘the Armed Forces: at ‘the time‘of h1s death -
harness ' of retirement on medical’ grounds, asg .theuecaee
- may be.: : : . R o .
‘ ' e i . _ S
R 2/= el

b2



R I I R Tnepteet s {o : . -
i “Government “servant" for the purpose of these “ins@ﬂgga
txons feans. a. Government sefvant appoxntedf{pnxhnegp
‘basms-uand ‘not-une working on: daily wage i ,
o “apprentxce or - adhoc or contract or‘re-emplcyment
s o, Tt A 5 ) . ;ﬁ“éh _
f:"Conf1rmed~work*charqed staff" WIILgaISD.bEw
i the = term ,QGovecnment”seryang‘ .men ioned
: above. RER . , ; SR Ly
Tohail T e R v Yo i
RN | i ,cf“SéﬁVice‘l’includes exten51on
oo s F o re—employment. . after attaxnxng
R » h'retxrement in a c1v11 postu
' ‘Note V- “Re-emplqyment“ does “not
. . “serviceman before
‘ c1v11 post. 
o !

- R 5:5AUTHDRITY gpm ET TENT Ig MAKE'

S (a)fﬁ 301nt Secretary 1ncharge of adm-
ww. s o @ Ministry/Department’ concerned ./,
- z4"~v;ﬁb)w,gHead ~of | the; Departmant under. 1€
.+ - v Rulel 2(10) n the .case of attachen
.‘inffices.;n‘¢~— ? UL A
=Secretary-in the. Minlstry/Dépa
;spec1a1 types of cases,

."f
ok

‘ | ,Yegglg Ig;uulcu SUCH. APPDINIMENTS gemfag nena "~

4:v'¢"-. " ::\g;----

i Br““P '§C55AOFQWGFOPD‘ D posts"agaxnst ,th?‘im
recruxtment quota. ' . Rk

’?ffﬁ,'~' . ELIg;g;LIIX

J'-,(a), The famxly 15 1ndxgent
| '~assistancenfor relief from.fxnancaal
I . - and '”“MKﬁ"Mé« b » %0

P '.'5 - (b) . Applicant. for compassxonate appoxntment“shouldm:be

‘eligible ‘and" suxtable\for,thelpostwlnyali respects

%

e,
~

T L under ° the provxsxons of” the- relevant .Recruitmen
e D e ’Rules. . - R 2

. . -

!

..

el A EXEMPTIONS

\

1
1.
L
.
i

1

{.
B
i
N
{

! i -j: 5 Compassxonate appo1ntments are exemptéd from observance
i t . of the followlng requxrementsx~ : : . _»..EL Lol L
P RS ‘v(a)-l.Recruxtment procedure. i.e..Without ‘the’ agency off'
o ' : the Staff Selection Commission or ' the .EmployMent
Exchange. e A




ing up of bqsts disSuéd?ib?
(Deptt," f;Expendituré)f
L R B ':'w’“r”3l*fazlw““' \
AN :_,ngL;RgtAXATroNs R

Cee s )

e ) . -
o ta)y Upper 49e limit coulg be reia
S be.necessarys The .lower age ‘1j
' “eoin ng case ' be re

4 W

. 1
B

y shalifbe”determineﬂ Qitﬁ '
ote the';date of“applicatiqn§and§npt“the';
'Z;gpp?}ﬁtpeqﬁ{‘;: S ue R

R
aady
[

ing co@passionate
fqbe~?competent
.;“;'-f;; f_limitfalso for

SO )., Secretary in the Minict ‘ :
Lo "”"“*u*competent to re

-A,.ficatipns as Prescribed. jp
”“Z“ment'vrules~“
it N N .

. lowest .

intment ~at  the
L ~Divisfon
where ‘the:
s~wvery“ghard'”proyideqf

compassionéteff 5
. the. depéndent
! tionally -quali-
‘Telaxation will-be: per uptata

the concerned adminj

'17Dep§rtment”'shall«be the comp

‘Hithis'burpose.

te “groundg tqifbgﬁbost of Low
: B.~gtverneq by - the general
regardzﬁ' '

“issued:jn this

el
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(1) 'ny the' CS D1v1510q.of 'the
Personnel .and -Training: 1ﬁ the-post 1sf1n5%9d
“the: Central Secretan % 1 SerV1ce-

Depxrtn_n_
d

.(11)' by the Ectablish
of . Personnel and Tra1n1ngp1fﬁ

L included‘ in  the- Central Secretar1at

Serv1ce.--~- e I
PR

e B R : o R

Ldd) “;~where a: w1dow-is*appointegjon compassil

‘to“a Group 'D' post, she?wiff;beiexemo
’,requlrement of - possessxng«if v 8t
cations: prescrlbed ins thesreleya

’.the ‘duties of the- postw C :
performed by her thhout possess1ng

m; t1ona1 qua11f1cat10ns.l
L LA , DETERMINATION/AVQILABILITY UF VACANCIES
\ L s TR L

(a)

Appoxntment on ¢
:made ~only’ on regular ba51s and!
regular ~vacanc1es form
»{available.-g,;,u' e
wCompassxonate appo1ntments an:b

:smaximum . of 3% of vaCancxes,fallxng
el recruxtment - quota-in.any; Groupﬂ-C'
RO S “The.rappointing- .authority may: "hold: b
< ";u . vacancies.iin the aforesaid ca .
et by direct: recruitment through Staff*g
m,;:”~i¢u~-ff?~“,g., ~Commission or . otherwise so0:as- to fill: suchﬂ,
T e e ‘cies Dby appointment.-on: compassxonate grounds
i I L PR ,nuﬁ'fperson selected . for’ appointment .on’; u:ompassiona e
T ;3‘ 'grounds' should be adjugted.win the recruitmeﬁt
roster-‘.agalnst JLthe! ‘appropriate : :
: SC/ST/OBC/General .depending -upon”
PR ) oo which  he belongs. For example, . i
e e .+ ... .77 sC category he will. be. adjusted agaxnst

the dategory*

. v om0 ool reservation point, .if he 'is. .ST./0BC- hew: ey
S Vo AT -adjusted against ST/UBC point. and® if, he»belongs,to
T : General category he will. be ad justed against o

vacancy poxnt meant for General category

While the ceiling of -3% Jor. makxng compaesionate
S . should.\not“

pendent!

I S {e) .
ST T:."‘ '5Avappointment aga1nst regular vacancxe
e 20T T be ‘circumvented by making appointment of de
family - member of Government servant =15}
.daily wage/ad- hoc/contract basis-against.. ¢
vacancies, there is no bar to’ ‘considering him ..
such - appointment if he is ‘eligible ‘as. per"‘the
normal rules/orders governxng such appo;ntmentsx

65 - ‘ Y



. . -4 ' (d) The ceiling of S% of direct recruitment vacancxes
o } / . . ¢ for making compassignate- appointment should, . not be
N L exceeded ' by- utilising any other vacancy
e .. sports quota. vacancy, e
. .. (e) . - Employment undeéer .the scheme 1s not conf1ned to the
R , Mxantry/Department/Offxce : 1na ‘which : deceased/
R medically: retired: Government.' servant had ]
.. working.: Such -an appo1ntment canubeh‘g1ven. 7}
_ o "+ where .under the.Government of ‘India depending -
L, . : availability -of a suitable vacancy meant for
T purpose of compassionate app01ntment.;,3k»¢_pf”
(f) If. 'sufficient vacancies:;are not ava11ab1e 1n“1
: ‘partxcular_ office to accommodate ‘the: persons..
“the waiting list for compassionate; appoxntment,”'
is open to the administrative Mxnlstry/Department/
Office to take up the matter with other Ministries!’
/Departments/Offxces of the- Government,of " India) to‘
. provide’ at an. early date- appointment -on. compas-‘
S ' " sionate grounds to those .in.the %a1t1ng 11st.

va\h, . ]f BELATED REGUESTS FOR COMPASSIONATE APPOINTMENT
. S ) (a) ‘ Mxnlstrxes/Departments 'can'con51der requests
' - ~‘MM50mpassionate appointment.eVen:where.theﬁdeath

retirement on - medical grounds’ of" Governmen
et : '-ig_3seryant ~took place..long back, say fzve years’ ‘ar
P so.” While considering such belated requestsf it
o ar T -~ 'should, however, be kept inview, that: the. concept
' _ L S .of compassionate appoxntment41541argely related®to
' - the need for . 1mmed1ate assistancefto the’family of‘
N the” BGovernment = servarit: ir: orderwto"redleveF it
R : fram .economic .distress... The .very.fact;: that‘wthe
‘ _ . family - has been able -to manage. . somehow ‘all t,,,thea-'.e..
: . N years  ‘should: normally be taken as adequate proof“'
‘ ‘ that the . family -had some- dependable means;’; of”~w,
_subsistence. Therefore, _ examination of such . cases? g
would call -for a great deal ~of eircumspection. ..
The decision to make appointment on. compassionate;
. : O grounds . in  such- ‘cases may,<therefore,i be “taken
A “r only at ‘the level of the- Secretary of the Depart—
R ' -ment/Mxnxstry ‘concerned. I

(b) ‘Whether a request for compass1onate appointment

LT helated 'or ,not ‘may be’ decided: with referenCe to

the date of ‘death or retxrement on: medxcal ground
. o W of, 'a .Government servant and not.- ‘the . age’ .of Mthe .
: Co ST appllcant at the t1me of con51deratlona; o RN

r‘\ e T

PO

9. uIDow APPOINTED ON COMPASSIONATE GROUNDBZi T
aEmARRIE . B . D8 . BETT]

P

LI St

S . :
A widow‘ appoxnted . on compassxonate ‘grounds -
allowed to contxnue 1n servxce ‘even after re—marriage.-

. H N
v . LY



s _
< 41. ¢ -MISSING GOVERNMENT SERVANT SR R,

Lases of mlssxng Government servants are ‘;150 covered,
under ~the .. scheme: for compa551onate appoxntment 'SubJECt to the
followlng cond1t1ons'~ . 4 '

(a)'“ A requebt to grant the' benefxt o%'.compaesionate" )

s b ‘member, .- may

"Qr-ff “giestincluding: theqfact that': ‘the. ;earping;m

‘ , PO
n - g e T g ey et e

A:f ' ,.N . —'6-- .

e -

NHERE THERE IS hN EARNING MEMBER
.-(a)gﬁ In deserv1ng cases. even where there is already
“'"”earnxng _member in:-the famlly, ‘a;dependunt family

be con51dered for compass1onate'~ap,
val’ oﬁhthe Secretaryiof.

p01ntment with .prior: appro

"”;d' the.. Departmentfﬂxnxstry concernedw who,'nvbefore-,7
approvxng such appointment, ‘will: ‘satisfy. hxmself
"Just1—'

that grant of compassionate.: appo1ntment is
~fied. having regard .to-number: of dependents,
~and. “liabilities left, by theUJGovernment 'servant,.

J1ncome of ; the earning member:as alsokhlex

.residing. with the- -family:of. the’ Governmen
—,.and .whether he-should:.not: beaavpource .of

Lo “tof other members of: the: famlly. @wwiM>l
:(b) In‘ ‘cases Lwhere any; member“o( the famlly ) AN
' deceased or. medlcally ret1red Governmentap ';,
Cis already 1n employment ‘andj is: “not supportlng“the
_ ;other .members of .the - famxly ofﬁ4tbe Government
. servant extreme -caution. has' to be. Lobserveduxn

B . ascerta1n1ng -the ecanomic distress of the embers?,
;. .+ - of the family-of the Government: servant that
~the- -, facility of..appointmen on. compass1onate

ground is not clrcumvented and mxsused by puttlng
. forward the- ground ‘that. the member of the famxly

already employed is . not supportxng the famlly

-appointment can be consxdered only after a, lapse
- of. at least .2 yeare from . the,date. from whlch. ‘the
Government servant™ has been | xssxng, Jprovlﬂed
“that:— - ,in ‘:‘j'.~ o L :

{i)» © ah FIR to, this effect has been lodged

the: Pol;ce, b
(1i)  the! hissing” pereoq 15 not traceable, and

1) the . competent authorxty feels that’ the *case
is” genuxne, e Lo - RS ~

-

(b) = This benefxt w1ll not be applxcable to the case of
a Government servant'- T -wﬁ~ sx‘

: e . -
(1) © Who had less than two years to. retxre on the
date from which he has been missing; or :

67



- 0i1) Who is éugpécted.to:have;committed’fraud,for
55u$pe¢ted¥»tohhave=jqinedﬂany“térrohistﬁ‘brganisér
'gt@pﬁ'otcsuépedted;towhayg“gonegabroad.ﬂ‘, P
‘Compassionate appointment inthe case of a missing. i
W Goverhméhtﬂ_sérvantfalso'would;nqt’be a-matter vof .
'right' as in the case of others.:and it 7will-.befﬁ;w
subject to fulfillment of maliﬁﬂtherﬂcdnditions;fl‘
including the availability of 'vagancy) “

s laid -down
.,....for suqh_appointment;under?the}gcheme;.[ CL

o e . . -

. “e : e : L

. A A N . . N TN TR ;'*:':-':,;:4‘:.7,' ’ih"';;,-“i.ff;ff?;.i

V ; Lo - R cr Do i R LT L PR
qidlb'AWhile;mcq951deg1ng{suth axrequegtyuphe'tesultswwo
o athe}Poche-invespigationzshqpfd&alsq*beétakeb,”f
waccounts-and . L) o B R

i s B R R R R R R RS

- o ... A. decision on’. any. such request for ‘compassionate
P T ' appointment should be taken only at’. thevlevel-
R T of - the Secretary of the Minisgry/Department’
' BT concerned. .. . . S e T s

« *

S [ R I

o . : . . L Cea ‘b'.,. <L e ’.‘
‘“.QPRDCEDURE;.S . A L N

"t91é)i;;Thé#?pndf0rma-'as -in ;Annexufgiamayﬁfbe,‘Q$Ed§;b** ]
“..“;e:Mipistries/Departments/offices'ffor'f ascertaining: :

. _ necdssary information and procéssing theHCasestqﬁ‘fﬁjf-'
h.}f;iﬁ,.‘.ﬁ compassionate appointment.. CR : -
b)Y . The” Welfare Officer in each ‘Ministry/Departmerity.
.t . Office .should meet the members ‘of the family ofﬁ‘l .
: -the  Government. servant in question immediately ' . -
after his death to advise and .assist  them int 0
‘getting appointment on compassionate,. 'grounds, 'Thetgtf-
-.applicant  should be:-called. in person 4t the very:iie
Ffirst .stage ard advised in person about the. re- . 0
Quirements-and formalities to be completed by him. "y ...
(c)  an application-for'appointment"on 'compassionatéﬁﬂBﬁ,uu";;
_ grounds should be considered in theilight of  thew' o 0 f
. ' instructions issued from time to time by Sthe.w R g
' - Department of Personnel and Training (Establish- " . : o

ment  Division) on the subject by a- committee.'df””*f”‘ ,

TR officersl'consisting of -.three officers . - one -/ “

. s ...~ Chairman and two Members '~ of .the .rank of Deputy e
",;“:V ‘I,Secnetarleirector in the Ministty/Department“.and'.ﬂﬂ !

. . - w«officers -of ‘equivalent rank .in-tHe case of at-: E

. tached ."and lsgbofdinate?-officest~ -The  Welfare ¥

. Officer may also be made.one “'of ithe ' Members/’ S

-, . . .. Chairman of the committee‘depending-upon’his"rankr'ﬁb~v3¢= :

o ..+ ‘The .committee may meet during the-secgnd week . of - -

‘ e T every -month to-consider cases received during .the - . ‘
‘ T ‘ Previous.month. . Thewapplicant'may'also'be granted. - ., f
. o personal hearing by the committee, if “:necessary,’ R

: S . for better appreciatﬂon of the facts of the case. - e

+

L T R = V

'Y
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:“Therefore.;

13. - * - UNDERTAKING

scheme shbuld give an undertaking in writing ((as.in Annexure). that

r1q;'v i PEQUEST FOR cnamou N POST/PERSON e

B e:_=~‘f - made with reference to their dates‘of . appointmeht

¢ .
. '(d) -  Recommendation of the committee should be’ plaéé{a

' ' before the competent’ authorlty for a dnLISIOH.~ I
the  competent authority d1sagrees with. ‘
rcommlttee s recommendation, ‘the case -may ‘be

‘referred to the next ‘higher " ‘authority’ 1"(:)r'."“‘~
‘decision. - S :

1

A person appointed on compaésienate gfounds under-,“the ',

he/she. : "will malntaxn properly the other famxly members who were.s. =

dependent’ on’the. Government servant/member of’ the ‘Armed Forces . Ant 7 th
. ‘question and in case.it is proved subsequently (at: any tlme) that
. -the: fam11y members are being neglected or are not’ belng maxntaxned
;Pproperly by - h1m/her, fh15/her appoxntment may} be,- termlnat

;forththh : . S :

. . N ‘\‘\"‘!,;'.' “"‘ N

“When a person has been appointed compass1onate

grounds to a particular post, the set of c1rcumstances, which - led
to such: appoxntment should be deemed to have ceased to 'exlst

Y

(a) " he/she should strive in his/her ‘career lxke' hls/y*
" her colleagues for future. advancement and* any:.
" request for appointment to any higher post. .onﬂ S

consideration - of compassion should 1nvariab1y-'beffj~*

R EIISLRAL oL ¥

‘rejected, ' oY i o E

TE | L o

J(b) ..-an .appdintment’ made on compassxonate grounds Lo

AR ' © ‘cannot be tranaferred to any other person and’ nygxﬁ;j_gg
S sy o request’ for the same’gdn. considerations of companﬁwiuugnﬁ
el pf"24w.51on should 1nvarxably be rEJected.: TR B
15. - SENIOBITY o ’ ot . ;g
S w : B - B R R |
'(a) “The " 'inter-se - senlorlty of persons _appointed on . . ")

. 'fﬁ" -+ compassionate’ grounds may be flxed wzth reference"'ﬁ
' -~ to. their date of appointment. Their 1nterpolat10n
‘Wwith -‘the direct recruxts/promotees may ‘also ¢ be

. t.
2, '.. ’
FSUnEd AR

J e A
A N
a3

“without. disturbing® the. inter-se’ seniority: -‘af:
d1rect recruxts/promotees. T

.>A - (b) .Date of "joining by a persoﬁxéppoiﬁted on 'compas—‘7”
T - 'sionate  grounds.shall be treated as the ‘date of
: o hls/her regular app01ntment. ' L

Iy

16.. .t-éu GENERAL g.~' L - .~"; T e
(a) Appointments made on grounds of compassion should

" be done in such a way. that persons appointed “to
the post’ do bave th2 essertial educstional -and’

. technical gualiTtica‘ions and experience required
for the post consistent with the requirement . of
maintenance of efficiency of administration. j

R s
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(d)’

'ﬂf(e§?

:}Jlt ‘is not the 1ntent10n to restrlct empioyment ey
*faa‘ famxly ‘member; “of.'the -'deceased . or medically '~ "

'v'D' pmst only.” 'As such, a.family member of such . . . il

J.appointment and ‘he or she is found  eligible "and =~ . © }
B sultable under the scheme. ' o o

A

‘_<-'f">..

The Scheme of\ compassxoﬁate- appointments :~wa,
‘conceivéd’ as: far.. back‘as -1958. Since ‘then. a:
-number of welfare measures have ‘beeéen xntroduced by’
wthe Government _which +have ' made a- s1gn1f1cantx*

‘Compassionate appointment should not be deried  or - o
rdelayed merely on the ground that there is reor- . °= :

O

‘, of. i,

“retired - Grouo ‘D“Government servant to a Group'

Group ‘D Government ‘servant can .be.appointed to ‘a C e
v Group ‘C' post far.which he/she is eﬂucat1ona11y;. s
QUalifled, prov1ded a vacancy’ in Group ‘C' post .-
exxsts for. thxs purpose.m'-~ R

e _' '.c' " .l

d1fference An. the f1nancxa1 p051tion. of" the, T e

S fafiilies: of  ‘the™ chernment servants dy1ng s
harness/retlred on med1ca1 grounds. “An applica-.
txmn for ;ompassxdnate ‘appointment..should, - howev-’
er;‘not be.rejected. merely ‘on the ground "that - the‘
famlly of -the -Government servant has recexved " the
““benefits under the various welfare “schemes. "While -,
considering a request for, appointment on: compésh"
‘sionate ground a balanced and ‘objective assessment’

of the financial condition of the family has'ito be.

made -taking into- ‘account its: ‘assets and 11ab111—' _ S
ties (including the benefits received under the = "~ !

various welfare ‘schemes mentioned above) and all - '
other relevant factors such ‘as the prgsence of an. -
earning member, size of the fam1ly, ageS’ of - "the =
children and the essential needs af ' the family,
etc. . ' o o vt

ganisation in the Ministry/Department/Office. . It

should be: made. available to the person concerned =~ .1

P |
if. there 'ig a vacancy meant - for: compassionate . - -

Requests for compass1onate appolntment consequent
on‘death or retirement on medical grounds of Group - .
'D“staff may -be considered with greater sympathy Jcﬁ

-applying relaxed standards depend»ng on “the .~
facts and c1rcumstances of the case. :

Compass1onate';appo;ntment will have precedence. : C
over absorptxon of - surplus employees and regulari- .. . '
"sation of daily’ wage/tasual workers with/without
temporary status. S o

ceeee10/-



SRE Lo maaﬁmrﬁ GOURT JUDGEMENTE - .t

(g
“7~l";years far retxrement on medical grounas., prescr;
. in para.a2(A) “(b)* and (c) ‘above in- ressact of: :Gr
*p'/'BL/'CY Government servants ‘and - to.’ brxng 1t'

' (which . is at par with the rage of retirement’iof: T607

.'Jected so as to ensure that’ the ‘benefit! of compas-‘§
.not .misused by seeking s retxrement on- medxcal
?3 keeping in view the fact" that the higher:upper-age .

:T'Group ‘D' Government servants for the reason 'that

Any request to 1ncrease the: upper age ]:m1

'par .thh the upper age: “limit of 57 Cyears: pre_m;
scribed:therein for Group: ‘D‘ Government 'servantsﬁg
‘on . the .ground. that the.age . of -retirement”

recently (May,1998\ ‘been raised from: SE - years . 5
60 years for Group fAN/'BY /Y .C' - Government: servants ﬂ

years applzcable ‘to Group'D' Government servants)
or on any other graund’ should 1nvar1ably “be’ re-i

"sionate appointment’ ava11able under the scheme, X
grounds at the fag end~of.: one's. career:land also,
limit of $7 years has been prescr1bed thereln : for

they are low paid Government servants’ “who - get
meagre 1nva11d pension 1n compar1son to others.A.

~

(a)

by

The rulan contained in the . followxng judgements‘ may

also - be '’ kept
appoxntment:- };

"'The Supreme Court in its judgement dated April 8,

" other Vs. G. Ananta Rajeswarq'Rad.ﬁ”(l??@) 1 =8CC.
_ .192 1 has held. that appointment ' on grounds ‘ofi:
" descent clearly violates Article 16(2) .of.."the"
"Constitution,” but if the appointment is’ confxned
" to the son or- daughter or widow of the ”Government
."servant who died in harness and who- needs’: immed1

loss of income from the bread winner to relieve

in view while considering cases of ,compassionate

r',','= VR

1993 in. the case of Auditor General\gi'lndia:rand

BN

R _:‘;‘-"’. ‘__'__W R T
‘-;_:;L___. AL ._,,,,A _yt«b..sg-‘\f:,.:‘:sc\..«.vs:a&t::-.;w.élr‘.%:’q;d.n‘l:‘:‘-_‘_-b.( ...-)_._;..,.fm..' T

ate ' appointment. on grounds of 1mmediate 'need of-
assistance in the event of there being ﬁno other
earning member. in the family. to! supplement the

the economic distress of the members of thex fami- "
ly, it-is unexceptlonable.. - ‘

S L . B
The Supreme~Court‘s.Judqement datedLMag 4,-\19 4
in the case of Umesh Kumar Nagpal‘Vs. State‘ gﬁ,
Haryana and others.C JT 1994(3) S.C. 323 - 1 'has’
laid down the followlng 1mportant prxncxples in is

regard:-

~.

LB stk 2 -f«'.v:.'._..bf’}.'.«.e-_:g}iE-,...J-.v-‘...é;‘m'.;4_4: «7,5-.‘1.,}-.. Senan

(i) Only dependents of an - employee . dying in7
harness leaving his family in penury and . without .
any means of livelihood can be appoxnted on. comf“
pass1onate ground. '

R Ve
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CANUED) . The  posts  in Broup :‘C* .and 'D' . (formerly.:
S, % . Class . ITI" and IV)" are the'léwest ‘posts. - in non= ;.
~'“T@anualwand[manUa}'catégbries,and?hence‘they alone”
;rican. be Toffered ‘on compassibénate grounds . and no.
.. ‘other., post  Ci.e. iﬁﬂtHE'Grbup"A”‘or Group 'B'Y
U ¢étegofy.‘is:expected~pF required- to be given for '
i this purpose as:itfisffedally’impermissible; : et
+..¢111).The; whole object of granting compassionate. ' i,
_appointmert’ is to enable the family to tide .over ' .

the sudden crisis and to relieve the family of the '

deceased from financial destitution and to help it ...

. .-get over the emergency. . T
(iv) Offering compassionate appointment as a '
matter of course irrespective of the financial - ;i |
condition of the family of the deceased or medi- IR
cally retired Government servant is legally imper- "/":. "

A A , ‘missible. LT

P : ' (v} Neither the qualifications of the applicant . 7" ¢

S (dependent family member) nor the post held by the . °"
deceased or meditally retired Government servant e :
is relevant. If the applicant finds it below his R i
dignity to accept the post offered, he is free not - o

e _ ' to'do so. The post is not offered to cater . to his

status but to see the family through the economic

calamity. ‘ Lo .

(vi) . Compassionate appointment cannot be granted: = - ;

after lapse of a reasonable period and it is not'a .. .0

vested right which can be exercised at any time in ' '

future. ' :

(vii) Compassionate appointment cannot be - offered

by an individual functionary on an ad-hoc basis. o

N

~11~ , ... | ) : ‘..-.“._4

(c) . The Supreme Court has held in*its'judgemenﬁ- dated’

‘ February 28, 1995 in the case of the Life Insur-
ance Corporation of India Vs. Mrs.-Asha Ramchandra . - - -

~Amberkar and others [ JT 1994(2).S.C. 183 7 that SR

the High Courts and Administrative Tribunals, can ' .
not give direction for appointment of a pérson on.
compassionate grounds but can merely direct . con-
sideration of the claim: for such an appointment. -

s, - .
At mrme e - e ot

\

(d)  The Supreme Court has ruled in the cases of "
Himachal Road Transport Corporation Vs. Dinesh ' .
-, Kumar € JT 1996(5) S.C. 319 J'oq‘May 7, 1996 and’ .
Hindustan Aeronautics Limited Vs, Smt. A Radhika. .-
. Thirumalai [ JT 1994(9) S.C. 197 ] on October ?, -
1996 that appointment on compassionate grounds can.

be made only if a vacancy is available for that
purpose. )

e e e -

SR

) S ¢
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(e)

‘1996 that if the schem

- {2 -

The Supreme Court has held in\its‘jungment in the;:
case of State of Haryana and others Vs. Rani Devi ¥\ -
and .others- [ JT 1996(6) S.C. 646 ] on July - 135, N\

~?‘regardingLappointméntigonﬁﬁrf;“

compassionate ground'iS'extendedjtb all sorts -of©
casual ad-hoc employees including those who . are .-
working as Apprentices,'then,such sche&e cannotﬁbe}ﬂ,ﬂ
_justified on Constitutional grounds. * | ST
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; PRB%meA‘REGARDING EMPLOYMENT

,,,,, R L e - - - s@*f"’#";% e
d , o .
' 7-1.3 T~

e

OF DEPENDENTS OF GOVERNMENT

AUNE XUR i

-

f‘~,§§§RVANTs,DYING WHILE IN SERVICE/RETIRED ON INVALID PENSION i
SR : : e o Sy
roo - == o
a . . . . . L . ) [y ) .,...
(a). .Name of the Government servant ' o
i . " (Deceased/retired on medical grounds) . v .
'(b)fﬂDésibnation‘df the Govérnment " _ ~f&;w
- servant. : v E iRt
S , ) 1
(c)‘iwhether‘it:is‘sroup D' or not ? ) 1ﬁﬁ
(d) .Date of birth of the Government . .
. servant., - ' e 2
(2) Déte_of.aeath/rétirement'on" -
~medical grounds. '
\ ) s
(f) Total length of service rendered.
(g) Whefher perméneht or temporary’
(h) “"UWhether ‘belanging to SC/ST/O0BC. -
. (a)“”NémaLof“thevcandidate for Qdi
-appointment. s o
.- . - . i 0 - :E
' S SRR
 ¢b)  His/Her relationship with the g
. Government servant. ' f
(c) Date of birth. S
(d) Educational Qualifications.
hy,
(e) Whether any other dependent family
member has been appointed on .

compassionate appointment.

R



. including amaunt of:-..

Parfitulars of total assets left

LA
e

(aj.-Family pension

(b) .D.C.R. Gratuity
[ ‘
(¢) G.P.F. Balance
(8):;Life Insurance Policies
(including Postal Life
. Insurance) o
'(éyf'Moveable'. and immovable
) properties and annual income
- earned therefrom by the family.
(f) C.G.E. Insarance amount
(g). Encashment of leave ‘
(h)  Any other assets
Total

Bfief'particplars of liabilities,
if anmy =

T er




e . - 15 -

hlars of all dependent famlly

s 'of Fthe Bovernment  servant
/some are employed, thexr income ) ‘ R B
f’whether they are living together : o o L e :x'gi
separately) ' ] o B . o P

Jo. .Name(s) Relationship Age Address  Employed or not. .. ...
> o with the . ' (if employed . =
, -7 Government ' particulars of
.. . .. - servant. . employment’and:
B P emoluments) .+ i P
o @ .. C(3) (4) (5) c (b)) oA

DECLARATION/UNDERTAKING

1. I hereby declare that th
best . of my knowledge, correct.
are -found to be incorrect or fal
be term1nated

e facts given by me above. are, to. the
If any of the facts herein mentioned-
se at a future date, my: services .may ’

2. I hereby also declare that I shall maintain properly thei}
other ', family members who were dependent on the Governmenthf
orces mentioned against I(a)eof Part-A of -
this form and in case it is proved at any time that the said family-

members are being neglected or not being properly maintained by me, my
appointment may be terminated.

-

Date: Signature of the candidate

Name ¢~

Address: -




Shri/Smt./Kum.

,“and'the facts mention by him /her are correct.;

Y \"/ BN o
. 4
t, -
+Date: ..~ . ' ' Signature of permanent . ...

Government servant

Name: - -
Address:—_ )
e "1 have verified that the facts mentioned above by' the !
candidate are correct. S
Date: Signature of the Welfare
: Officer ’ e
Name:— -
‘Address:— _ -

S W A
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RGOined the sum of RS& ‘ R ‘ . N
‘b ing the tot ’ 30 AR
going the totel of entitlement Re ) OUD / £rém/ ¢l T
A 1e I
s ( Ll’undand or of Re . . frem the & f,av1ng§ “Fund aocruednggrén?e '
‘h ';q]” N"""f (,M . ' :
U l-x:nl)lgglfe L%)y L SW‘JA - o | S
: 'l gnatlon” -1 v rcup A C/f ,
,,,,, “ meloyoea (}1oup Insuranco )o'ngm\, J) /') “ ( ho oanxul OOVt .
I ..!) t'u 0 .'"‘- . ‘l, i - .
"' o ‘-' anbodz ‘ / o - Y k..D .
SRR ' l'\'. b : 7 I 3 " Y
!‘ - \/Si(;lm'ture'% % ’\ aciptmen“t(s LA
f.i-", PRI : SO hane 10 ek wqm«.n) o
ol “:.(,,‘,. Ve, 4 , ' ' - ‘e
.",“o'-l |'.":'v'.:: ~ '
;!. ’»;.!" o ' FO‘I U B IH DI’PI\RI‘HLH AL OFFICE. .
SR YO J . _ ,
g ] ( ) Relovant bio data of the membel ' ’ " '
LI ‘;r"h Type of Group of the member ( 1.e.lowest o7
i | es roup i :
:i"‘ N initailLyjoin:Lng the scheme on [ _G p) v Z-,Ef/O/B‘/,_,r A
Lo mb , ' - N —~
_ '»!. Do (ga,".Ycz:,,xj;‘df~';w_zn;;1:m;:*.cv!bt:r;-‘.l'dp ox£. hi.(;per g;oup— . /'/ . ,
) 9 S I ¥

T () B S I R S .
T () 4 9o 7 R
-’.‘llrx.-:"-:"” \‘“" .:"” : . : . . i
o ‘.lll(” '

+7.9,'za —)Z, 232 3?0/

ﬂ |l

PRV M «/ oy
) l

v ‘“’.! .
"f"":-’)e"..'.f,( N

I8 ..'--." B
l Coa

Vemagie
e ‘e

- '~”'..,"»'.‘!“- ¢
- Ve

'(" i l_/’ "3//;‘/).: .

v

! ,'\.\:"v;,

LR i
. =THROUGIL.
CUQUE(s) 1O ()
vt

g -0

Dedat s .

: ( Iupne m-//u ] r\f
:.Cro9g0d Choquer? N/QSM

." . -':' ' [ ‘ " :
o (b) Gountoxod m.d fn1 poymont of Rn. ‘?(\ (‘(\

; NQO.‘nn’ anle /+T«~<> [housand Wv/)"clniqﬁ{ﬁ“u)
LInfv to Ua Fhnuo GHATIRTawh 6 f/ b{Lrnmnnl. n)

FOR U3 D I omc,Lm TI‘LEOOH/I‘OSTAL

! JPasgod '.f‘or paymont of, Ha. 72 2.ZC

|
S gignnturet
bofo o Benlor Aooounca Omoe/’

Deoig nn tionio l: 18 Re Bncral Moneger: (qu)
8TR, Shlllong

ol |l
/ , (llupon 04&’& ﬁ[_é‘:'z_/_z‘:"_.“:?_ﬁ_‘f '
. MQ/WA\QL(@( k/@,»/))\é I
| | i
DL, : P
o
a.
Accountn OF (W\fm \?'c)\‘od\' '
OFFLee of Clyely Qe (ﬁ(\{\lg‘gon!, |'
e = Tolecw l*uafﬁn\ha/\gvm{rmu%“ , ,
(e, o\" NSO ,\900
; %0 s(\Q \b' ‘
! W O

Ve e L

. \'E



‘ . GOVERNMENT OF INDIA
» . MINISTRY OF COMMUNICATIONS

~, -, - --DEPARTMENT OF TELECOMMUNICATIONS .................. o
. . .e. . ... OFFICE OF THE CHIEF GENERAL.MANAGER MTCE.,

0 EASTERN.TELECOM, REGION, i . .
~ - 777" 208, Abdul Hamid Street, .Calcutta:700.089 ..., .........
ccn/n,.'zsz/nom/rqa/se, oo
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To
The Accotnts Offlcer (Rxsb ) ;.. .. .BelowRs.., 2'001/" e

Tndrreniveed

0o me"mdmwrﬁm C Ptvabh .ez. 000/~

Please arrange to make paymen& Ug:;;mmg)gﬁ)qmn°°tquod .W/o eLnte
Gratuity | Legal Guardian of the minors from the Ojo, the CGM ETR Calcutta and indfcated

below of the of Rs,. 828090/« . ( Rupees...ﬂiﬂh..ﬁﬂ..&b&ﬂlaﬁd onlye..
.......... teeerneenennenneenne ) ONly loss recoveries detailed in paragraph (2) below, bgingthe
amount of Gratuity/Legal Death - Cum - Retirement Gratujty Sanctionsd in |

2.- - -The following recoveries should be effected fronvthe- paymenl f
Cum-Retirement Gratuity authorlsed above;” '

i)
i) -fdle
LR ,|||) ~ G n o T 0 A e
-3 The acquittance of the. gratunam]LegeI guardtan sh {
m .. of this order with 1wentypmsg::enptét:(mg)r;zessary, . -
g Gratuitant(s) :— . 0)Buneeta Devi 0"/0 ‘Late YoU'hcrlme '

4, The payees isfare bemg informed of this order, Sinah, Bx. J10.

e et aq ey oA
d‘ be : ,taken oq the fevarse

€D

5, Slips bearing attested Speumen signature/left hand the lhumb and hngenmpress.

jons of the gratuitant/legal “guardian and an atested copy of his/her pholograph are
enclosed/have been sent with this office letter no..........c.coovuuii i, datded..................

6, . The gratuily[Death-cuh-Retirement Gratuity Is debitable 1o Abst DCRG coted/The
" recoverise should be credited in the schedule of unclassified receipts under intirﬁaﬁ;)n io
_ this office, _ : '

7. . 'Before’ payment it should be ensured that the Gratuitant contineous to be
qualifed if not tha.fact shoul be reported immediately to the eanctioning authority for
issue of a revised sanction in favour of temaining members of the family,

8, Thls amhomy should bu keptin the personal custody of the disbursing officer
until itis psid, It wili remain inforce-for 12 months: bnly-from-the date-of its -issue, - If-'no

payment is effected within the penod it should be treated as void &nd returned 10'this
this office.

9. . It should be no(ed that ‘he dusbursmg oﬂlcer shall be’ held responsnble lor proper
) ldentlflcanon of the payee whose" address is given' below: Ut ooy

£ am 10: _ Pensioners address : Eeisanpat, Tolyem Liﬂcd.P.O. Imphal,

.- DietiImphal .Heatd Hmimr. ...... CVindt 0
& ‘Please acknowledge receipt of these orders. '
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Received payment,.,........ gt nsnedednesages e e sty e e b s o
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